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TRANSLATED COPY

GOVERNMENT OF KARNATAKA
Department of Mines & Geology
Office of the Senior Geologist, Vidyanagara 1* Cross, Mandya District-571 401.

E-mail: dmgmandya@gmail.com Phone: 08232-221369
No. DMG/SG/QL/2021-22 Date: 22-03-2022

To,

The Director,

Department of Mines & Geology,
Bengaluru.

Sir,

Subject Regarding taking action as per the order of the Hon’ble National Green
Tribunal in OA No.144/2017 dated 09-07-2021.

Ref: 1. Order of the Hon’ble National Green Tribunal (SZ), Chennai,
Regarding Execution Application No. 01 of 2021 (SZ) in OA

No.144/2017, dated 23-02-2022
2. This Office letter No. DMG/SG/QL/2021-22, dated 05-01-2022.

X 2 ]

With reference to the above subject, Order of the Hon’ble National Green
Tribunal (SZ), Chennai, Regarding Execution Application No. 01 of 2021 (SZ) in
OA No.144/2017, dated 23-02-2022 it was instructed to examine the points
mentioned in the order dated 23-02-2022 and take necessary action and submit the
report regarding the action taken. In this regard already the interim report has been

submitted as per reference (2) and the continued report is as hereunder.

e M/s. Maruthi Stone Crusher, Prop: K.M.Ravi, Bankapura Village,
Nagamangala Taluk, has submitted an application on 28-11-2016
requesting to grant License for establishment of Crusher in Sy.No. 34 of
Gollarahalli Village, Nagamangala Taluk.
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The said applied area has been declared as Safer Zone by the District Stone

Crushers Licensing & Regulation Authority and Compliance Certificate

(Form B1) has been issued on 26-12-2018.

The office of the Deputy Commissioner, Mandya District, has issued Land
Conversion Order for the applied area from agricultural purpose to non-
agricultural purpose for establishment of stone crushing unit vide Official
Memorandum No. 143083 dated 15-09-2020 .

The Karnataka State Pollution Control Board Range Office, Mysuru has
issued order of Consent For Operation vide order No. AW-323758 dated
15-02-2021 for crusher unit.

A penalty of Rs. 7,14,750/- has been levied to the applicant for
unauthorized operation of the crushing unit and for unauthorized stacking
of minor mineral in the crushing unit area. An endorsement has been issued
to the applicant stating that license will be issued after payment of the
penalty amount.

In this regard, the applicant has remitted the penalty amount of
Rs.1,00,000/- and requested additional time for remitting the balance

penalty amount.

As per the order of the Hon’ble National Green Tribunal in original
application No. 144/2017 dated 09-07-2021, the technical officer of this
office inspected the crusher unit along with the officers of the Revenue,
Forest and Police Departments on 04-11-2021 and 20-11-2021 and

submitted the report stating that the crusher unit was not in operation.

The technical officer of this office inspected the crusher unit along with the
officers of the Revenue Department on 02-12-2021 and found during the
inspection that the crusher unit was operated and in the conveyor place of
the crusher unit, there was jelly and there were marks of transportation of

the jelly products and about 100 MT of building stone (rough) was stacked
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in the Government land in Sy.No. 143 of Gangasamudra Village in the

northern direction of the crusher unit.

Operation of the crusher unit by the applicant without obtaining the crusher
license and stacking of 100 MT of building stone illegally is in violation of
Section 3 (1) of Karnataka Regulation of Stone Crushers Act, 2011 and
Section 4 and 4(1a) of Mines & Minerals (Development & Regulation)
Act, 1957 and also in clear violation of Rule 3(1), 42(1) and 43 of

Kamataka Minor Mineral Concession Rules, 1994.

In this regard, a private complaint has been registered against the applicant
under Section 16 of Karnataka Regulation of Stone Crushers Act, 2011 and
Section 21 of Mines & Minerals (Development & Regulation) Act, 1957
and under Rule 44 of Karnataka Minor Mineral Concession Rules, 1994,

before the Hon’ble Civil Judge (Jr.Dn.) & JMFC, Nagamangala on 16-12-
2021.

As per the order dated 09-07-2021 of the Hon’ble National Green Tribunal
in Original Application No. 144/2017, the Deputy Commissioner, Mandya
District, has instructed the Environmental Officer, Regional Office,
Karnataka State Pollution Control Board, Mandya, to verify the points in

the order and submit compliance.

Accordingly, the Environmental Officer, Regional Office, Karnataka State
Pollution Control Board, Mandya, has submitted a report stating that the
conditions prescribed in the Consent For Operation (CFO) has not been
followed completely and in this regard, a Show Cause Notice was served

to the applicant.

The file was placed before the District Crushers Licensing and Regulation
Authority Meeting held on 21-12-2021 and discussed in the meeting. The
Environment officer present in the meeting was instructed to prepare the

report regarding issuance of crusher license to the applicant after the
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applicant submits the reply to the show cause notice issued by the

Environment Officer and submit to the Authority.

® The Technical officer of this office inspected the crusher unit on
04-01-2022 and during the inspection it is found that there was no power
connection to the crusher unit. He has submitted a report that, a diesel
generator has been provided to the crusher unit and since there is possibility
of operating the crusher unit with the said diesel generator machine
illegally, the said diesel generator machine fan and the machine established

have been sealed with iron chain.

e After the applicant M/s. Maruthi Stone Crusher submits reply to the show
cause notice issued regarding not following the conditions completely
prescribed in the Consent For Operation and as per the report to be
submitted by the Environment Officer to the Authority, further action will
be taken in accordance with the Rules regarding issuance of license (Form-
C) to the crusher Unit of M/s. Maruthi Stone Crusher. This is for your

information and further action.

Yours faithfully,
Sd/-
Senior Geologist,
Dept. of Mines & Geology,
Mandya.
Copy to:

1) The Deputy Commissioner & Chairman, District Stone Crushers Licensing
& Regulation Authority, Mandya District, Mandya - for information.

2) The Legal Officer, Office of the Director, Dept. of Mines & Geology,
Bengaluru - for information.

3) Sri Darpan K.M, Advocate, No: K-06, Lower Basement Floor,
Lachpathnagar-111, New Delhi-110204.

Sd/-
Senior Geologist,
Dept. of Mines & Geology,
Mandya.
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